GOVERNMENT BILLS
The Unorganized Sector Worker's Social Security Bill, 2007

THE VICE CHAIRMAN (SHRIMATI JAYANTI NATARAJAN): We shall now take up the
Unorganised Sector Workers' Social Security Bill, 2007.

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): Madam, pursuant to our commitment to providing social security to workers in the
unorganised sector, we had introduced a Bill in this august House on the 10th of September, 2007.
This Bill was referred to the Standing Committee for examination. The Standing Committee,
subsequently, submitted its recommendations and we have been extremely benefited by the analysis
and the examination undertaken by the hon. Members of the Standing Committee. We have had a
series of discussions, thereafter, with various stakeholders. It has been our endeavour to see that as
many recommendations as possible are incorporated in the proposed Bill. Accordingly, | stand here
to propose official amendments to the Bill that was introduced earlier.

We debated at length whether the Bill should be renamed "The Unorganised Workers' Social
Security Bill". We do feel that this renaming might induce informalization of workers who are
presently enjoying the benefits as organised sector workers. However, in deference to the
recommendations of the Standing Committee, | am proposing an amendment to rename the Bill as
"The Unorganised Workers' Social Security Bill, 2008" . Accordingly, at most of the places in the Bill,
the term 'unorganised sector workers' has been replaced by 'unorganised worker'.

In tune with the aforementioned recommendation, we also propose an amendment to include the
definition of 'unorganised worker'.

We have also accepted the recommendation of the Standing Committee with regard to making a
mandatory provision for certain schemes as are indicated in Clause 3(1) of the proposed Bill.
Accordingly, the term 'may' has been replaced by the term 'shall' in consonance with the
recommendations of the Standing Committee. In fact, with a view to ensuring that these minimum
social security measures are not excluded subsequently by the future Governments, we have
excluded the term 'exclude therefrom’ in sub- clause (3) of Clause 3 of the proposed Bill. This also
reflects our commitment to ensure that certain minimum benefits become available to the
unorganised workers.

The Standing Committee had recommended a grievance redressal mechanism. We believe that
instead of having a uniform grievance redressal mechanism, we should mandate a grievance
redressal mechanism in each scheme because the concept, the nature and the implementation of
each scheme will be different. Hence, | am proposing an amendment to Clause 4 (2) wherein a
provision is being made for incorporating a mechanism for grievances in each scheme.

The Standing Committee had recommended that the National Board should have Union Minister
for Labour and Employment as the Chairperson and it should also have two representing Members
from Lok Sabha and one from Rajya Sabha. Accordingly, | am proposing amendments for
incorporating such changes in Clause 5 (2) of the proposed Bill. Similar changes have been made in
the State Board as well in accordance with the recommendations of the Standing Committee. | am
also proposing to delete the term 'Advisory' from both National and State Boards.
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It is evident from the above that the Government has incorporated a number of suggestions of
the Standing Committee in the proposed Bill. Let me now come to some of the major suggestions of
the Standing Committee which were indeed very valuable but, for reasons mentioned hereinafter,
cannot be incorporated in the Bill.

The Standing Committee had recommended incorporation of the details of schemes in the Bill
itself. The hon. Members will agree that by incorporating such details, we are taking away the
flexibility which is so very essential for implementing any scheme. You will also agree that in a fast
changing environment and the diversity that exists in the country, a scheme may require modification
to suit the local needs or the changed set of circumstances. In such an eventuality, for every change,
the Act will have to be repeatedly amended which will not be in the interest of the workers. Therefore,

the details of the scheme should not be a part of the legislation.

There has been a lot of debate with regard to creation of a separate fund to administer the
scheme. We believe that creation and management of separate fund will only lead to creation of a
separate bureaucracy, with additional costs, without facilitating roll out of the schemes. The key
issue here is whether there would be funds available on a regular basis for the schemes. In this
context, | would once again like to draw your attention to the fact that once we mandate existence of
schemes by the use of term "shall" in Section 3 (1), as proposed as a part of the amendments, it
shall be imperative for the respective Governments to make funds available as such schemes will not
have any meaning without the funds to back them. Our reservation is not with regard to funds. Our
reservation is with regard to creation of a separate fund. We also believe that funding of each scheme
will vary from scheme to scheme. Some schemes will require contribution from the beneficiary, and
the State Government and others may not require any contribution from the beneficiary. Even the
quantum of contribution will vary from scheme to scheme. Thus, from a practical point of view, it
would be best to leave this aspect until the time the scheme gets formulated. In any case, all these
documents will be laid before the House and the House can always debate these issues. By enacting
this legislation, we are taking away the executive domain of the Executive as regards the scheme

because each scheme will be a part of the Schedule which is annexed to the legislation.

Here, | would like to thank the Chairman of the NCEUS, Shri Arjun Sengupta, who has been able
to guide us a lot, and also the Chairman and the Members of the Standing Committee. The
Government has already initiated a number of steps to provide social security to workers in the
unorganised sector, going well beyond the recommendations given by the National Commission for
Enterprises in the Unorganised Sector (NCEUS). The NCEUS, in its Report submitted to the
Government, had recommended a life and disability insurance scheme in which a personal accident
cover of Rs.25,000 was provided. Our Government has introduced Aam Admi Bima Yojana which
provides a personal accident cover up to Rs.75,000, thrice the amount recommended by the
NCEUS.

The National Commission had also recommended health insurance scheme to provide a cover of
Rs.15,000. The RSBY launched by the Government provides a cover of Rs.30,000 for a family of five,

twice the amount recommended by the National Commission.
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I would like to inform the Members of this august House that what we have done so far is just a
beginning. It will be our endeavour now to extend the benefits to certain segments of the
unorganised workers who are above poverty line as well. We have already extended the Rashtriya
Swasthya Bima Yojana to building and other construction workers. Even such workers as are above
the poverty line in this category would be covered. We have been debating and discussing such Bills
at various fora for the past so many decades trying to satisfy everyone but, ultimately, delivering
nothing. However, | would request you to help us make a beginning. Let us begin with the enactment
of this legislation. Let us begin with something. That something may not be everything, but still, what
we are attempting to deliver is quite substantial. It will serve nobody if, in our eagerness to deliver
everything, we are unable to do anything.

| would also like to take this opportunity to thank our Prime Minister and the UPA Chairperson,
Shrimati Sonia Gandhi, who had been, from time to time, asking us about the progress of the Bill and
who was eager that this Bill should be taken up for consideration.

With these words, Madam, | would request hon. Members to help me in getting this Bill passed.

The question was proposed.

Y SEARTOT 91T (ISIAT) : ITHHTEIE FRIedT, 3l U7 fA8ud URr B FHY A 5 A7
AEIGY A 39 &0 B VRIETRI® 911 B1 I8 f9eT Ugel 2003 H SI9 IR SIS TSdeH 6 TRBR
off, S T & o HA, T A Rig awf Sft 3 e qwr & ver fpa o a1 # e |/ i E
TE 3R 9% faet 9o oiep w1 3 er foram am o, fhe 9 713 AR 9 39 fadl &1 o9 & 9 & o =
|

HEISAT, IdAT FHY I1d BT G &, SIS Bl G4 T 398 Bt -Hft 48R & 9 4 fawy
I I T BACH H HEHATC Pl fITI AT THI FAR oUC & § 4 economic causes T el ST
21 MReR g I1a, I SISHT F1? HET Sff Fhall & o I8 TR FF o1 81 &H AR rAvfod
HSIGRI & IR H, unorganised workers & IR H, I AHAIGTD FR&TT b IR H I8 A8 TR B3+
T2 B 37 AR TR BT S & o TRIg ST, ASigR] & o7y SITem 81 RIS &5 & il 9 el
g, AP BN T, 3D g H I ART FHE R 21 I TR F TR A 8, Iqh Ue B 1 Y&
BICH 8, M DI Sl STl BIell &, SHDT GIT b (oY T8 P14 DR+ b [Ty ST & 3R S bl 89 ASIGR
PEA T, PR Fed © I1 4% Hed &1 S < H Sl a9 Sl ISR 8, T8 ¢ raai )
ﬂTﬂTﬁH%IGﬁiﬁﬁqﬁﬁgqﬁﬂq%aﬁﬁwwg,ﬂﬁm&ganiwd sector & IR | gATIT
ST © - 912 Yerd & AT BT, TR Airport Authority BT I ST a1 ufeetd daex @t Jfam
HiRY, HENIM H2T, FAL 3¢ IR # 1 Bl § 3R 19 HH ft o ifires ar Wi & ar #
HIYOT PR B, T ST I H Hal-HEd, d SHL SRS &1 BT 1 of ofd &

TR, § Hel aTedl § (5 0T B I8 Sl 95 ©, 39B1 19 R &, §H 81 U, A1eqd el 15
g YfadTe 93 8 91 guidtels 95 €, fd 1 30 &8 99g # 991 S &t Sl A Ridd 7, $96
BRI B DI A8 & % T8 9 wIRa &1 Sy, AwiiFiedt Ties uIkd &1 SY| Yofd &1 Ay qikd
Bl Y| A T g8l § 8, Afh giferaric & efe 9, 999 @l efe & o9 fa=dl ff fadus w®
74l Bl B, I S9% oy SareT 99 far S anfey ofik et & |ne derr 4Rl & | o) 99y
TH B R AT B AMSYI
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IR i I A% BIs Ia! &1, ofd AT T 989 &1 ol e o1 99 Rapred <uiit & v
RIT AT &1 IR THY BT BHI b HRUI, TSTS! P 3SR AP B A U BT o1 & AT AN I
e, ST T 31 FHeIT? 98 91 31T & 3R &R - I8 A df I T a1 ST 51 319 3 S
SRS &1 §, A S TRIG AIGR ©, Te! ANl A AR T B FH BR Gl &1 SHRT IS
fPad SR MeRT 8?2 TR BT TSI T FIH MG TG, IEH W AR SMHR T 7ogd
mankind I, &1 A1 BT TSI BT APHHa &1 TAR o7 GH1 &b U 74 Fa feda &<
éﬂﬁﬁﬁ?ﬁ@@ﬁ@ﬁ,gﬁmﬁwmé, 'workers of the world unite'ﬂ'l'\ﬁgﬁ'a'[ﬁiﬂﬁﬂ#unite
l, T TRT 27| Ig -TRT URIS Blel AR AT BIg amuef uRig fae iy 2, afte s & &
foR1g 7 B g, afce I O 1 R DR §Y AMIY G4 SIRT AT - BT AT, 'workers unite
the world', HSTGR GIFIAT BT Ud PRI, GIAT &b ASIGR U B, lfh HOIGR AT DI TP BRI 59
UHR P AE UTIT T 8H 1T B9 B &, B BT ANV 3R SRIATST &7 P HAbi & BTl &
foTQ 718 f4ergep ot gam &1

AT 59 3 SN 7 Fel 6 feT BT Bl g=yae < 8, WIS BT & dIRAT DI
TATE T &, 39 TG b FHAR HETT AT FHR T SNt W& BRI & Taw §1 o w3f o 3
FET & 9T PAR FT S BT g=Ud1& < &l A& T, T9dTE o7 | I el delil, B AR
RS BT H ST PHAR AT B AT H T GG-HHACT g1¢ o, oAb 3 Fa-HAST P,
W AR &, AR AT 4, T B G Gt Is7 €1 TS 81 23 A DI SG H g8l W AT HAI B
PIRIPH R dIe Y81 AT, I9 FHY {1 H8T AT b WS Bt # it wiféal & A &, 9a ARl ol
31 1 AT off | IR SIS HHR AT Sil ST HETH economist BT 3ATT BT 7 3711 e & av
AT & [TQ B &1 81 59 <21 B M fawar &1 8, A9 ART bl Ual 87 3] HAR AT Sif
T8t TR 93 Y &, S anferes fawwar arelt Rl # foran o % anft a1 59 $uan, avE $ua1 Us-
T fth B 3T BT 81 379 T IR A= 911Y 6 &9 <l aiferamie & 7R €, # faare # b= et
TR §, Wi H & B a1 Paall §, TerarHes] BRI STd Hel visit BT &, AT 89 3778 Jaer §
AR 7T 21, ST8f §AdRI B AH-FT BRI 81 U TRW &H AN ABR] DI ATHAST Bl o b
g S 2, <ifer wiferamic Rives @l <gaven € f% ! %igd R Blcd H S8l S| 98 )
ST q12H BT 8, BT TR BIcd & b -Ud 12907 H T TRI9 ST BT IRT IRAR 9+ foraft
ST [T 81 §9 B AP SIHR 9P] IR &6 IR H, AIGR] b IR H A< 8111 519 89 FaTel B
2, BB BIS UNTA HF Thdl 8, F1 M1 BIS B8 AHdT 7, Afh - IS A1-A1 Hal STl §
3 GReTT BT AT B, 31U UTferamies) BT &) 29 &7 71 7, TR &1 AW 7, 39 a¥E B
Il BRA &1 H IH 989 H TS| ST ARl §, Wifh I8! 9 PR AT Sif Sl A fwwar &
R | drel 9, § 981 gIUd SR Sl B a1 PR JET AT, 78I WY U AR & o, "annfde e
AT B, T S ST AT 81" | B BH I i Whdl € fob 3R MY HIH TSI STHH IR T 8,
JMMIHT ZTHH TS o # | SUT BT 3R AT S TUAT BN, I8 59 o | |l 21 weiea,
JTST U ARD BT U ST BT SHPH 0 BUIT BT 8 R BRUNE Jaex BT TP (ST BT SHHH R
27 # /g9y URT 9 gRT 3R 59 4 # 91 2, 395 IR § TSI F Ugel aehl P K SR IqH
S| I8 SRS &3 P AP &) A1 57 H31 7 Pe o1 {6 g9 LIS $IST & goa &
3R TR gRac fram 21 39 Shae "daex” oeg &1 S aRacd= &= g T 8, 991 o & f a8
FreEfes Ao 21 "sifIge Jaex” o, dt "y W o1 ger fam < # w9 fadaed @1 ey
TR AT, A A N "HaeR" e A I 9 "} wR BT gl 347 3R FEd € fF T
TS HHE BT YA A fordm o1 FHI -9 R 919 ¢€ YA & Al 98i W 9 LheT FHeT
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T fded 9 & fofg &1y 9, A1 SBiH 899 T {6 TRER B 3R F B8l 911 2 fF 39 IR
IRANST HASIGR &, Al ST U1 89 B8l | AT ? 9 f9e 3 3R ARG GReM &1 a7 &, dl 599
7 T 77 82 RIT 5 STARY HaAR B2 BIg WU, BT Havl SN2 HIg YT &I 91 MY 2
T A AEIiTS GReT 39 fA8T® 3 81§ U IR U ardedt el § TR 9 91 B I o1 9 99
rYef AT BT WRER BT HAT 27| SEIH BT {6 ARGR & T & fh FhIRT IR 1Y SITST A8
EIRAT, don't go for enactment 2004 H TRBR H M & 915 Ta! TP [GHN § V& A raved)
m%,aﬁ%,@ﬁﬁwwﬁﬁg,WWW%WﬁenaotmentﬁWl

qEIEYT, Bl 989 B I8! off e vl ), fog 4= S @8l ) 9 91 S9 9Hy o9
.G 97 §1.79.5. 7. F disinvestment @ d1d 31Ts, a1 AIARM S 7 B8 {6 AR <919 &
PRI A disinvestment &1 [HaTI 319 a7 F301 S 3R HIAR™ ST & 19 gradid gl W8T ik §
JE W dodx TR A Al BT 39 IS qrruefl wsAt &1 wHeid @l 7, offhT WRaR e W
W%WQWW%W,ﬁ'@ﬁ%%’(’ﬁ?ﬁ%%%’?enaotmentﬂﬂ@%l
(FIH)... [ P IR H? e b aR H § 37997 g I8 ART 9 4 81 ...(7qu™)... {1 7 e
W%ﬁl EXS 3T F enactment aﬁaﬁs‘ ITIH] Tl B ...(TIYTA)....

it e feeT (ST 3 [ 3 g5 e o, s A A B
IgqTeTel (SR ST FERTer): TS S, 39 If3Y| S dia aIfo|

#} SEARII 9T TH.€1.T. & 1 4, wifed R o\ St & 92 9 S fadt R foba o,
ag et daR o1, U1 MU ¢S FFTE % el = o deTl aHE gl wiefl, R w9 gfyiSe g
I P 95 AR AN 39 (9896 IR ST AT | 519 de-19 < & 1T 3A1Y A7 S a18% HH1 31
e €, A1 S=H B IR G391 Bel © [ TP F9Y F1, Aied e a1 ST & 9 &1 9 399
gEaR o7l gruefl el 931 B8 g & b I T Bl PR Pl FHT < T8 9, 9 ofaR Afer o
KRCal wET fh g W™ importance f(pﬁ\lrl'i’, enactment UX importance Hd f(pﬁ\lrl'q, S P ey
NREGA & IR H %8 I8 ¥l NREGA & IR # § f¥ama &1 o arean g, &g asf ar Fao
enactment BT 3T, ST implementation 319 5T 1 T8T &, 3MTHT &1 W U4l § IS ST, 987 IR
FIHRETEN BT fhad1 TaTd B, Bigacx| BT fhad1 Sd1d §, NREGA B IR 31T 3TTel Td § TRBR
H TG 1 A2, JET AT 3179 Aied 2| IS H, SR U< H, BAled H, ORI H, feHed gawr |
TR 81 TRIT %\’Q_CF-W W, Tl 31T enactment X ﬂﬁl’i’l Enactment 31k scheme implementation )
PIs Bp el X&T| STaATER oTdl T8 Sil &b FHY A PR AT Sl P qHY T (el Whi §s 67
foa g &1 Ve fRar mar? fRaHl BT implementation fRaT TRT? AT W @7
implementationWﬂﬁmwm,ﬁﬁwwﬁw-wmm,ﬁﬁﬁﬁﬁﬁ
YTRITI 319 3T enactment &I @ &I STeldT GG T8 § {6 89N GR&GR 7 enactment &R Tl
enactment BT & dT8 T g7 §T &, AT <AIoT 31T 8, T8 Tl 31T ST &, 89 I ST &, G
qrel 9 ST Bl 31d SHBT MY enactment B I8 &l SF THY WS IMHURIEGT & S99 H 3ma
enactment AT BRI NREGA 11 374} U9 AR AT Sif 1 39S HUR FE &A1 gan 8 SR T
PR AT Sf & AR W 3R T&T pressure <1, AT TeT TR A fAUTSIT BT Alga TG 59 dag 3
9 He I.UA.QE. F A1 F 919 DI AR IS Aged | I DI ST AR [ARTE B rell
PIs T PIs TR gl I&T gdc Ao BT AT Bl 3N ThY Bl HeFRISST BRA-HR T
TSR & b I W1 U8 d Ao o | TISIRITST -1 H1H B &, qad] Il 2| Afb GAoaiel &
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TP S e § 1 d Ped © [ 84 Siig 781 fHeldll & SleTY 89 81 W B $Rd 1 Sl aReaa
T & a4 g, S Bifce A-omic BIdT1 &, 98 dadl § & i AT 311l 7, 31y IR o €, 39
RIS ) TERIAT BRd 8, 98 91d 3T 7, AfhT 8H NI 7, B9 WK 8, 89 39 T%¢ § B9 B 8,
B9 1 1 TRI9 €1 4 TER €, I8 a1 TUR 8, fdT 89 AN Sl TR €, I8 S Al 19R 91 2
IRCTA o€ # 89 BM B © Al B9R f7U §8 AT Tae AT 81 81T, AR ¥ HICa=T el
R, BHRT 808 TN AR A= WHIRT Te1 e, S &F ¥ 7111 §9 FbR b Sil gde Ao
PR Te] BIAIR 8, ITP! T8T IR 3R §74S DR ©, [TTd] AT TTHIT 6-7 BRIS 81 AT 81 U
AN TRBR IR &, IS IR 7§ 8 8T AT W A5 o SNA B DI DI B 32 I, H fevad
TE B8, § 99T A JE B BRA-PI T&T O AT §, AT fSve B BT Fare & el 2139
PRI SRS &3 & HOIGRI & dN H I el &, IRad § VT T8l 81 A Sl Wb &, TN B AT
TG B, TRARET BT & T8 B BRI ol B & el B Aol 21 dras # 3 ed € 5
W dTgsl HYIT| SR NREGA Tl a1 91 foTell &1 T o1, 379 @ad & & s3] st argst |

IuuTeae (S STl TeRTo): 319 MUh! Bl BT TS|

ot SRRV qIfdr: 3719 BEd & 5 ST ol a1SST BRI BF S0D! ol aISST B Bl AT B
foTg IR 78T €139 BRI 3 A B | B4 gdc H-IoiT & gU, SATS! & §U, 39 TPR S Sl aeb
2, STPT 3R 2ATST 3T BT MR TSR B & T8 3R STP! AT Al 14 BRIS b ST
3R qTa 25 FRIS 23 S o I8 faa 2, VA1 HBT S el §l ST HEd 8 (& B ddex i
..(TIIT)...

IrauTege] (STl STawIt AexToI): 319 IH] Bl BT TS|
#ft wearrgor giftr: Aeq, § <1 e 3 v B
Teh A AERT: 7 319 399 {9l a1 faRIg R g 82

ft SR TIfdT: STET | 39 f9d &1 fok1g & &1 JaTdt T8 21 39 e &1 Wy a1 B, I8
@ B e &1 Ry a6’ 1 warer € 12 81 91d I8 ® {5 39 FRIS & AW Sl od € SHdT Adod
3ITY TRPR Tl I8 &1 1 TR B &, I9 USRS BT & T8d, S ST R8s
HIeR &, TTC TN 3T, FTeeh! ZaTl AT UTsde Haex B, [ S &, 93 SeNMfd 8, 376 a1 <l
PBigded] BTH B ©, S Bigded b =1 Sl G9 Bicded b Sl IhY 2, I Ih¥ bl g TFSTReT
BT P T8 WhIRI b ¥ el Aavd &, fowg &9 YRR &l &l gRIeiiie B & folg TR T8
21 S TR &1 &, SU®! SFelie SR & ol SRR IR 781 8 31R 3aeHe &1 A1edh Al &l
T & forg = 381 8 6 89 B 971 {7 81 3R BT a11 & Tl SHBT AT DRI | offeh
AT R HA 27 O A1 BT 8, 3l 9IS 9 USarsoiRl IoT €11 319 39 91 &1 &7 9fah < 82
31T 39 9IS Bl Yrsiiagfed a6 a1, SHP! TellR]fed ular qi1? 394 fevge Rygaa & forg,
fare & e & fog T I 99 41 4 22 U491 $B 8] §1 89 SSd BMIR fhdd! Feill
g A1feres @1 aR=ay 21 §, T b &1 J1feTd B &, IHDT G & o7 3R BT Uieotq & ol
SNP SRIRTIETS WX & T8 STADR T8 il fA9IH B, $HH! SRR AATRET BT 1Y TTaR
4Ty, wifth ARTY <R fevge Rewa & fog <t 1<) &, S I # +ff omg |if ok g9+ <t
<RNe H3l AEIe Y oY & IdT e ufey| HAAl HEley JAUd! ARPR $ & 97 I8 i) .91,
TIRYRT BT M ol &1 TS1 U AT H FETCHT e BT 1197 21| e[l BT S Weie b & Sdd
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HETHT M 1 919 el 51 H I faare § S 781 aredr g1 37 " 7 aféw” & T J Ao
AT Gl B T HBTRHT el g 411 TSI H 3 AT el &1 71 fSefie B & amaet
e BT S el & S ST e St 1 14 foran &1 § seT favie e e g1 ifeh ware
el & AT A ATID! AT e 2

Ioureae (ST STl Texro ): W BRI

it TEARTIAC qIOT: HE ST, H AT ATETH H 5% WRBR ¥ [dad B g & WHeR HolgR &
N A ¥ [T og| 84 ST o 1 o 6 Giideard a6 Bl $9H Sacfs [T ST
fopeg *R)1 8 Fifé 7 & 5 59 I A TR 9 faaR fham Se) S S=81+ &1 % It is a well
beginning. It is a good beginning. As a member of the trade union, as a member of the unorganised
sector RTH®T HE & RN SS AdeX & Ia7, H 39 fad & a1 994 < @t fRafay 7 727 €
ST BARY UIET T ST 7ied BINT 3IR I8 UR AR grquell wmefl g9 faet # i | @y §u &,
IS SR R THR BT IR ST, Id AR W TART I8 FHLT SN A1 Ae1edT, § IS 4
AT E|

IgqHTene (SR STA=N TERIe): 984 <I8H 8 1 B

it SeARMEY 9T 9EieT, U e Gad STeT TN NSy ST 21 Jeledn, ¥ arud Jreny
{ HHT HEISY A SIRIY BT g b A1LS.3MTS. & A1e H 981 IR TS SRITd ol 3R £.91.7%. &
AT ATt AT Geil g87 IR BIEATTOR BIUNTA ATh SFSAT 45 TST 3T 81 SHD YA B
PIS IRNE T8l 51 981 IR $.99.3715. BT (P BIRUCH M HI AAWR I8 W 2

STaUTege] (SN St AExTST): ITfoT S, 379 319 WA HIoTg|

St TETRIT gIfT: AT T2 HEIS, SSINT & I8 SN 9 -IR T & SP Ui &I <9 3R
Pl TR g 3 P WABR AIGRI & (o1Q U 2Ty fAgaes ome| gare #eie|

SHRI G. SANJEEVA REDDY (Andhra Pradesh): Madam Vice-Chairperson, | am thankful to you
for giving me time to speak on this Bill. For the first time in the history of Independent India the

unorganised sector workers' Bill has been brought by the hon. Labour Minister. It is really a welcome
move and | wholeheartedly support the Bill and the idea behind this Bill. At the same time, | wish to
make some suggestions with regard to implementation and improvement of the Bill.

Madam, unorganised sector is consisting of a number of categories — rural workers, agricultural
workers, self-employed workers, contract workers, migrant workers, construction workers and all
other categories of workers who are not covered under the organised sector. These workers,
according to a rough estimation, are nearly about 35-40 crores in the country. This is one of the
biggest segments of the working class movement in the country which is unorganised and engaged
in the informal sectors like small, cottage industries, household workers, etc. No law is applicable to
these people and the labour laws or any other social security is not applicable to them. Madam, the
previous speaker and my friend said that the previous Government tried to bring some legislation, but
it could not be passed. | would say that they were not able to bring legislation for unorganised sector
workers. What is unorganised sector Bill? That is the basic point. Here, we are saying that we have a
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lot of hopes for the unorganised workers. We wanted to extend medical facilities to the workers; we
are discussing how we are going to give relief to the unemployed workers, etc. If any worker from the
unorganised sector is removed or retrenched, nobody can question that. No law prevents
retrenchment of unorganised workers. There is no arrangement for their children's education and,
practically, no minimum wages are implemented.

There are other things like housing facilities, retired pension scheme etc. These are the items
which are largely covered under the unorganised sector. The hon. Minister rightly said that, first of
all, we should name this Bill as "The Organised Workers' Bill or Organised Informal Workers' Bill." |
had suggested this when the joint meeting was conducted by the hon. Minister with the
representatives of the trade union and other representatives. | am thankful to him. He had really given
a good hearing. We suggested that only naming it as the Unorganised Workers' Bill is not going to be
sufficient. It means that the organised workers will be left out of the purview of this Bill. Therefore, the
words, 'informal workers' have also to be added. Informal sector should also be included so that the

broader definition can be covered.

Sir, in this Bill, there are a large number of items. But a basic point arises, how we are going to
implement this. It is the most important thing. The Minister has said very clearly that schemes should
be formulated like the unorganised housing scheme, unorganised workers pension scheme,
unorganised unemployment scheme, and the unorganised workers education scheme. All these
separate schemes are going to be formed under this Act. This Act does not really give any direct
benefit to the workers. It is an enabling Act where the State Government and the Central Government
can formulate schemes and introduce them in the sector of unorganised workers. Therefore, we are
not giving any direct benefit to the unorganised workers through this Bill. But this Bill empowers the
Central Government as well as the State Government to come out with some sort of welfare schemes

and give welfare benefit to the workers.

You said just now that we shall enact or formulate a scheme. Here, 'shall' has been added in
this. That is all right. There are State Governments which claim and say that they do not have
sufficient funds, so, they are not able to draw schemes. And even if they draw a scheme, it can be
implemented against the workers. It will be in a negative way. Who is going to fund these schemes?
These are schemes which cover 30 - 40 per cent population of this country. Who will give the fund?
Some Members here said that it will be done by the Central Government or State Governments or
workers or employers. The self-employed workers constitute a major chunk of this unorganised
sector. Self-employed workers and artisans do not have an employer. The consumer is the employer
or the purchaser is the employer. How are we going to define and how we are going to ask what is
the employers' contribution where some of the contribution is by workers themselves. It is one of the
points which we have to consider seriously. How we are going to cover employers' contribution is not

clear in this.

The second point is this. We are giving a bare Act. The Pension Fund is a recurring expenditure.

For this expenditure, the Central Government has to provide money. Without providing money, only
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the bare Act is there. You may draw other schemes, but the pension benefit should also be there.
The workers who retire after 60 years, they must be assured of getting a pension. The Provident
Fund Linkage Scheme is there. Similarly, the unorganised workers' should know after 60 years what
benefit they are going to get and who is going to give them this. The Central Government may form a
scheme, or set up a board. What is the distribution of powers between the Central Government and
the State Government? On which items the Central Government will draw the schemes and on which
items the State Government will draw the schemes is not stated clearly in this. Therefore, | say that
consideration has to be given about funds. The Bill says that the fund may be given by the Central
Government, the State Government, employee contribution and employers' contribution. The Central
Government may give us some funds, but, the State Government has a different opinion. Some
States may not believe in this Bill and these principles also. Sir, in our country, there are many
States. Some may believe and some may not believe this Bill. So, they may not allocate funds for the
implementation. Ultimately, the unorganised workers of that State are going to suffer. How can we
protect those workers? This Bill does not provide any such protection. Any State Government may
not accept these schemes. They may say, 'We have got our own schemes, or, we have not
sufficient funds; therefore, we don't want to implement these schemes" . Then, who is going to take
the responsibility ? There must be some authority.

Madam, another point is, no implementation machinery has been created under this Act. The
Board has been created but the Board is only a sanctioning authority and not the implementing
authority. The implementation machinery has to be created somewhere. The Board may take
decisions. The Government may formulate schemes. Who is going to implement them? The State
Government has got the responsibility of appointing the Board. But who is going to implement all
those schemes? It is not the responsibility of the Board to go and see whether these schemes are
being implemented or not. The Board cannot function as an Administrative Tribunal or as an
Administrative Board. Madam, Parliamentary representation is there on the Board; a number of
employees from the unorganised sector have also got representation on the Board, but the Central
Trade Union, which sponsors the cause of the unorganised sector, is not given representation on the
Central Board/Authority. Therefore, | request that when you are giving representation, let not only
the local trade union people be given representation on the Board, the Central Trade Union people
should also be given representation so that they may be able to explain to you the real conditions of
the unorganised working class and they may also advise a proper implementation in the matter.
Therefore, Sir, my submission is that here in this Bill, it may be added that the Central Trade Union
people be given representation on the Board. This is one of my important points.

Madam, the third point | would like to make is about the Provident Fund. In the Bill, it is
mentioned that wherever less than ten workers are working, the provisions of this Bill are going to be
applicable. That means, if there are more than ten workers, the provisions of this Bill are not going to
benefit those workers. Therefore, some amendment has to be made in this regard, or, some
clarification has to be given.

With regard to self-employed people, it is mentioned here "earning monthly-wage workers will
be included in the Act". That means, only those workers who are getting monthly wage, those self-
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employed workers, will be considered as a workmen under this Bill but daily-rated workers will not be
covered by this Bill. Therefore, | request that daily-rated workers who are self-employed should also
be included in this Bill.

Madam, another point | would like to make is this. In clause 3 (i) the words "old-age protection™
are mentioned. | do not understand why these words "old-age protection™ are mentioned. We do
not want that protection. That kind of a protection can be given by Police or some other people. We
want economic protection such as Pension Scheme, Medical treatment and other things. In the old
age, people require pension as well as medical facilities. That has to be mentioned in clause 3 (i).
Therefore, some amendment is required to be made in the Bill. The pension scheme and other
benefits should be given to the workers.

With regard to funds, Madam, we do not get any funds from the Central Government. If total
allocation had been made by the Central Government, we would have said that the Central
Government has allotted this much of money to implement these schemes and that they are going to
give more funds also. That would have been more beneficial to implementation of the schemes as
well for supporting this Bill.

Madam, another point is, issuance of identity card. Clause 9 of the Bill says that identification
cards will be issued by the District Authorities. The Collectors in the districts have so many
responsibilities to discharge. It may not be possible for them to identify the unorganized workers and
issue them identification cards. Therefore, clause 9 of the Bill needs to be re-examined. If you really
feel that it is not possible for the District Authorities to issue Identification Cards, let the Central Board
issue Identification Cards. That is an important point. In this regard, my submission is that this is the
first time in the history of independent India that such a Bill has been brought forward. This is the first
time that any Government has considered and brought the Unorganised Sector Workers' Bill. This
Government has really considered and brought out this legislation.

| 'am not opposing this Bill. | am welcoming this Bill because some beginning has been made. Up
till now, there was no beginning. Even after 60 years of Independence, nobody thought about the
unorganised sector people and about the workers' plight. Now, this is the first time that such a Bill
has been brought. Though the previous Government was also trying to bring such legislation, but this
Government practically brought this Bill and tried to protect the interests of the workers. Therefore,
on behalf of the INTUC and also on behalf of the working class, | welcome this Bill. But, at the same
time, | also request the Government to see how a practical shape can be given to the Bill. My friend
has got a suspicion that this Bill has been brought just to wipe off the tears of the unorganised
workers. No; that is not the case. Really, we all sincerely want that for the unorganised workers, a
Social Security Bill should be properly implemented and all practical steps should be taken by the
Government. We are giving all support to the Government to see that there is proper implementation
of the Bill so that the unorganised workers feel that somebody is there in this country who is
considerate towards their problems and who is trying to look after them sympathetically. The
unorganised workers should feel that somebody is there who is considerate to their feelings and is

thinking about their miseries, about their unemployment, about their starvation, etc. They would now
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at least feel that somebody is there, some Act is there to look into these things. The Trade Unions
must have a right to make a demand for the creation of new schemes. Under this Act, one advantage
is that they can now cry before the State Government, before the Central Government and ask them
to formulate some scheme under it. They can ask them why can't they formulate a Scheme under the
Act which is there. At least, now | have got some right to demand some such thing. That right to
demand has been given by this legislation. Therefore, | sincerely feel that really a scheme has to be
formulated. A big responsibility has been taken over by the Government of India. It should assure this
House that the State Governments would also formulate such a scheme. Some of the State
Governments may pay heed to this advice of the State Government and some may not. Therefore,
wherever the State Government fails to bring any scheme, the Central Scheme should be applicable
to that State and it will have to implement it. This clarity has to come in the Bill because once a State
Government does not want to implement such a scheme, in that case, all the expenditure should be
borne by the Central Government. The Central Government should say that if some State
Government failed to implement or if it did not want to formulate any scheme, the Scheme should be
implemented in that State through the Central Government and it should be financed by the Central
Government. This is one way of doing the things.

Therefore, Sir, | am supporting this Bill with a hope that the Government is giving one thing.
Tomorrow | have got a right to demand that the unorganised workers should have a pension scheme,
should have an education scheme, should have employment scheme. So, you are giving them a right
to demand irrespective of whatever Government is there in the country. Now, | have got a right to
demand. This is done for the first time. Therefore, | am welcoming this Bill wholeheartedly and
assuring my full support in this regard. Thank you, Sir.

SHRI K. CHANDRAN PILLAI (Kerala): Sir, | rise to record certain of my observations and some
concrete suggestions on the Bill. First of all, | think, we have to take, at least, four documents into
consideration while discussing this Bill. Number one is the National Common Minimum Programme
of the UPA Combine. Number two is, Shri Arjun Sengupta's report, the National Commission for the
Enterprises in Unorganised Sector and the third one is the Parliamentary Standing Committee's
unanimous recommendations. The fourth one is the Objects and Reasons cited in the Bill. My
observation is that the Government has not shown any respect to these four documents, and this is
totally inconsistent with the proposals and recommendations made in these documents. While we
address this issue, we are actually addressing a big workforce of this country which constitutes 94
per cent of our economy. As confirmed by the 61st National Sample Survey Organisation, we have
more than 45 crore workers; among them 39.5 crore belong to the unorganised sector, and even in
the organised sector, 2.9 crore workers are not covered by any social security enactments. So, we
are talking here about 42.5 crore workers who contribute 63 per cent to the economy. But,
considering the seriousness of the issue and the magnitude of the workforce we are addressing, the
Government's approach towards this sector through this Bill appears to be casual.

Madam, | listened very carefully to the remarks made by the hon. Minister while presenting the
Bill here today. | appreciate his bringing in this kind of a Bill to the House for enactment. Four of the
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recommendations made by the Standing Committee were accepted but they are not substantive.
One is, the word 'sector' has been taken away from the name of the Bill. No substantive changes
have been made. The word 'Advisor' has been taken out, without making any substantive changes
to the constitution of the Board. From time to time, Ministers come in as Chairpersons. Though these
suggestions are accepted, two vital questions need to be referred to by the Minister. One is, detailed
narration of the scheme in a separate schedule in the Bill. The Minister said that Government wishes
to bring in flexibility. We do not accept that argument. At the same time, there is a strong demand for
a separate fund for effective implementation in a permanent way with continuity and sustainability,
which has been rightly raised here by the IUTC National President and my colleague, Shri Sanjeeva
Reddy. | fully support him. Those workers contributing 63 per cent to the GDP deserve to get
something out of Government of India's Consolidated Fund for the purpose of funding the scheme of
social security to the level they deserve, which has been denied to them. The Government has now
brought in the legislation, at the fag end of its term, without any meaningful content and without any
definite benefit to large chunks of workers. It is only to gain political mileage, | presume. But we have
to do justice to the workers and | think the Bill needs to be drastically modified. | could suggest a few

things here.

Firstly, there should be a clear fund allocation for the purpose of running this scheme and for that
the prime responsibility needs to be taken up by the Government of India. It is necessary to make a
categorical mention in the Bill. Another wrong done by the Government through the Bill is that we are
segregating the unorganised sector workers into BPL and non-BPL. The suggested schemes are all
being run as general schemes. How many workers are going to be benefited through this scheme? |
think only a small number of workers are going to be benefited here. The parameters now defined for
identifying BPL are, in rupee terms, for urban and rural, 300 and 500 rupees per month. A good
number of our workers are not going to be in the category. | would like to know how many of the
workers would be included at the time of implementation. | would like to know the figure that has
been actually identified by the Government. Definitely it is going to be a very small section of the
workers. Then, in the category of unorganised workers, a good number of agricultural labourers are
also included. The Standing Committee made a concrete recommendation to include in the Bill
agricultural labourers with small land holdings below 2 hectares. But it is not respected and taken
into consideration. The Government is always talking about inclusive growth philosophy. A massive
exclusion of a good number of unorganised workers is happening and, at the same time, we are not
considering the agricultural labourers with small land holdings below 2 hectares. But they should be
added.

Another point is related to Anganwadi workers. A good number of Anganwadi workers are there.
Their inclusion is recommended. But they are not included in the Bill. Another point is regarding
definition. As Sanjeeva Reddyji and Panyji mentioned, the definition is not clear. An unambiguous
definition is the requirement for the successful implementation and necessary amendments. It is still
not unambiguous and is still with ambiguity, and this ambiguity is to be rectified. Another question is:

What are the minimum benefits we are assuring in? The minimum national benefits are to be assured
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through this kind of an enactment, which is totally absent. So, to make the enactment for this large
chunk of workers in the country, we have to incorporate minimum standard benefits nationally
available to workers of this category. (Time-bell). Madam, because of flexibility aspect, the
Government is not putting it in a separate Schedule. Can we open this thing for the dislike and like of
now and then Governments coming? After assuring certain national minimum benefits as social
security, we have to ensure that any change should go through the procedure of legislation in
Parliament so that there is no chance for the Government to change the assured minimum benefits
on its own like and dislike. So, that is to be considered. The hon. Minister has said that proper
dispute settlement machinery is not now in the Bill and it is coming as an amendment. But a good
mechanism should be there because of immense possibilities of disputes. So, settlement machinery
should be there which can take care of workers. With that perspective, we have to incorporate a
redressal machinery. Another surprising point is that there is no penal provision in the Bill. While we
are putting in an enactment and offering benefits of minimum social security, at least, to workers,
what is the penal provision in the Bill for those who are violating the responsibility of extending this
benefit? It is totally absent. So, that also should be taken into consideration seriously for the
incorporation purpose. Finally, | want to say that we are not opposing this Bill. As a beginning, we
are making these observations and suggestions with an intention that the Minister will take the
amendments, which are put in, seriously while concluding the legislation process. My colleague, Mr.
Tapan Sen, has already raised certain amendments, which are valid, meaningful and are consistent
with the Objects and Reasons provided in the Bill. So, hon. Minister, please look into them, consider

them and incorporate them. With these words, | conclude.

DR. K. MALAISAMY (Tamil Nadu): Madam, Vice-Chairman, with a word of thanks to the Chair
for having permitted me to speak on the subject, | will straightaway come to the subject instead of
divulging on preliminaries. While | have got the pat and praise for the hon. Minister for having brought
the Bill in the interest of unorganised workers, | could not resist myself from telling some of the
reservations in bringing the Bill. | am more concerned about the timing of bringing the Bill to be
passed here. If | am not mistaken, is there any hidden agenda to bring this Bill at this moment?
Though the UPA Government had committed to bring Bills for the benefit of unorganised workers as
early as in 2004, the Bill has been brought at the fag end of 2008 after four to four-and-a-half years.
The Minister may try to say that a commission was appointed, or, it was referred to the Parliamentary
Standing Committee, etc. All these explanations can be given, but according to me, if there is a will,
there is a way out. Had there been an effort on the part of the hon. Minister and the Ministry to bring
the Bill much earlier, | would have been very happy. But, | will try to be satisfied on the principle of
better late rather than never. Now, at last, the Bill has come. In spite of the fact that the Bill has been
brought belatedly, | am inclined to say that it has got certain infirmities and inadequacies as attributed
by my colleagues earlier. Normally, in any democratic form of Government, the Administration
revolves around the political executives on the one side and bureaucrats on the other. What to do is

the job of the political executives and how to do is the job of the bureaucrats. Both must go together.
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Then only, the job can be completed. Madam, as far as this Bill is concerned, lot of exercise should
have been done much earlier. The bureaucrats could have consulted the similar situations, similar
organisations etc. | am inclined ' to ask a specific question from the hon. Minister whether he has
consulted and taken care of internal and external sources before framing this Bill. | am inclined to
bring to the notice of the House that in, China, Brazil, U.K. and U.S.A., these kinds of social security
measures and Acts are already there. Not only there, but several States like Tamil Nadu,
Maharashtra, Kerala have got numerous Acts on this issue. | would like to ask a specific question
whether the legislations in States were taken into account, whether measures followed there were
taken into account before framing this Bill. As far as Tamil Nadu is concerned, The Manual Workers'
Act, 1982, came into being during the time of great MGR, when he was the Chief Minister. Then,
there is Maharashtra Mathadi Act. Similarly, several labour welfare legislations have been passed by
the Kerala Legislature. | would like to know whether some good aspects of these legislations have

been taken into consideration while framing the Bill.

Then, | want to have a very specific clarification from the hon. Minister. Suppose, there is a
benefit in the State Act as well as in the Central Act. If the benefits enumerated in the State Act are
much more beneficial, much more useful and much more relevant than the benefits provided under
the Central Act; and if there is a conflict, what is to be followed? The Central Act will normally
override the State Act. When the benefit under the State Act is much more, how do you decide on
that?.. (Time-bell).

Coming to another aspect, the National Campaign Committee under the Chairmanship of Justice
Mr. Krishna lyer has done useful work and they have given lot of ideas. They have even framed a
model Bill for this purpose. Was that Bill, at any stage, taken into consideration by the hon. Minister
or the Ministry while framing this Bill ?

Coming to the important aspect, | would like to emphasise that unorganised sector is a major
sector. Out of the total population of 110 crore in India, nearly 45 crore people are workers. Out of
these 45 crore workers, 40 crore workers are in the unorganised sector. And, out of 40 crore
unorganised workers, 25 crore workers are agricultural workers and 15 crore are non-agricultural
workers. This is the classification. We are in a welfare State and 40 crore, out of a total of 110 crores,
is not a small figure. Therefore, the policy should be, “the greatest happiness of the greatest
number. In such a situation, to benefit 40 crores of people or 45 crores of people, one should go all
out to do the social security measures etc. (Time -be//). Coming to the critical point ...

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): You have to complete it now, Dr.
Malaisamy. Your time is over.

DR. K. MALAISAMY : | will wind it up.

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): Your time is over. You can take
another minute to wind up. We have to take up another Bill. ...(Interruptions)... Please conclude in
one minute.

DR. K. MALAISAMY : Coming to the very important, critical areas, the National Commission was
appointed rightly by the Government. They have given umpteen number of recommendations. Out of
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them, you have omitted a number of recommendations, namely, condition of work has been omitted;
constitution of social security welfare fund has been omitted; social security benefits have been
omitted; enforcement and dispute resolution bodies have been omitted. These are the omissions
from the recommendations of the National Commission, which had gone very deep and made an in-
depth study of the issue.

Coming to the Standing Committee recommendations, you have referred the matter to the
Parliamentary Standing Committee. They also gave a number of recommendations on vital issues.
They also have been omitted. On this situation, | am inclined to ask why such of those vital
recommendations have been omitted. If there are any specific reasons for that, those may be
explained.

Then, you have entrusted work to the district administration. You have got a separate
department in Central Government as well as in State Governments. What is the great philosophy
behind entrusting work to the district administration? | know what the district administration is doing.
When there is a specific Labour Department, what is the great reason behind entrusting the work to
the district administration? Leave apart whatever the machinery you are going to do, there is no
system of verification of the process. Registration is to be done by the district administration. (Time-
bell rings ). | will take only one minute, Madam. While doing the registration, do you have any system
of verification? There is no system of verification even by the district administration.

Then, there is no time limit. The district administration is to register and issue the identity cards.
Will there be any time frame before which the registration is to be made?

Then, with reference to definitions also, you have said the self-employed, wage workers, etc.,
have been defined based on the monthly earning. But, no upper limit has been fixed for the monthly
earning. Is there going to be any maximum ceiling on that or not? (Time-bell). Just one minute,
Madam. The home-based workers also have not been well taken care of. Whether, they come under
the definition or not? There is a big doubt on that.

Finally, Madam, the Bill should cover the following important aspects, namely, regulation of
employment, condition of work, protection of women workers, particularly, from sexual assault.
There are umpteen number of instances where the women workers have been taken for a ride.
Whether there will be any protection for them? Particularly, when the Chair is now held by a woman.

Then, regarding employment guarantee, whether there could be any chance of giving a
guarantee for employment among the unorganised workers. In the absence of any guarantee, can
you compensate them for non working? (Time-bell).

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): You have totally overshot your
time, Dr. Malaisamy. You have taken double the time given for your party.

DR. K. MALAISAMY: | am winding it up, Madam.

If these points could not be taken care of immediately in this House, whether these aspects can
be taken care of, at least, at the time of framing of rules? If rules cannot do that, can you bring
necessary amendments later on? Thank you.
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DR. JANARDHAN WAGHMARE (Maharashtra): Madam, let me, first of all, congratulate the
hon. Minister for placing this Bill before the House for consideration. | am here to support the Bill. In
fact, this matter must have been decided long, long ago. But, anyway, this is a good beginning. Well
begun is half done. Therefore, we are now ensuring good future for the unorganised workers in the
country. Nearly 64 per cent of unorganised workers are in the rural areas. They are scattered. They
cannot be united. They don't have any trade unions. They don't have any support. This Bill perhaps
will give them some promise of work. This Bill is for the common man. We have been talking about
inclusive growth and inclusive development. Therefore, all sections of society should be included in
all matters and measures of development. So, | think that this is a positive step in that direction.

In fact, small farmers, farmers doing dryland farming and having two acres of land, should be
considered as labourers and women should be a separate category. In this age of privatisation and
globalisation, poor people are facing many difficulties. The most important problem before them is
how to get employment. So, there should be some guarantee, some security of work. Education
should be given free to the children of such people. Health care should be provided to them free of
cost. And employment should be guaranteed. Not only elementary education but also secondary
education for the children of unorganised workers should be given free of cost. Then alone they can
have some welfare in their lives. These measures perhaps may be discussed threadbare in this
House.

[THE VICE-CHAIRMAN, (PROF. P. J. KURIEN) in the Chair.]

Many suggestions have been put forth. They could be considered and amendments, perhaps,
may be moved in this House. They also will be considered. But we have to think about the labour
force. We have not yet implemented in this country 'equal pay for equal work," especially for women.
Whatever work they do, equal payment is not given to them. This particular principle should be really
implemented.

Along with women as a separate category, we have to consider old age workers also who work
throughout their lives and in their old age nobody cares for them. The society should care for them. In
fact, on the one hand, our growth rate is increasing. On the other hand, you have many inequalities
in this country, especially social, economic, and educational. All sorts of inequalities are there. And
the sufferers are the poor people, especially workers working in villages. Even trade union leaders
also could not pay much attention to the unorganised labourers. They could not be united in the
past.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please conclude! You had three minutes and
that time is over.

DR. JANARDHAN WAGHMARE: We have two countries in one. One is India and the other is
Bharat. These workers are living in Bharat. We are thinking about Bharat Navnirman. So let us
consider the lot of the poor people, the unorganised labourers. This is a good beginning. | appreciate
it and support the Bill.

SHRI ARJUN KUMAR SENGUPTA (West Bengal): Thank you, Mr. Vice-Chairman, Sir. This is a
very happy day for people like us.
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN): For all of us. ...(Interruptions)...

SHRI ARJUN KUMAR SENGUPTA: Sir, there are some people who are not exactly people like us
but since this is an occasion which would not be repeated and it is going on record, | thought | must
indicate a little history of this whole thing and as to how this has come about. Mr. Pany mentioned
that the Bill was introduced by the NDA Government earlier. But, unfortunately, it could not
materialise. Not because there was no follow up but because of many internal problems. So, when
this UPA Government came up with the help of the CMP, the Congress President wanted something
on these lines to be done immediately. In fact, her National Advisory Committee got a broad outline
on that particular scheme. Then, our Commission took this whole thing up. Our Commission made a
sort of study of the conditions of work of the unorganised workers and pointed out that even if we
cannot provide them with employment, proper livelihood and proper conditions of work for their
survival and growth, at least, for the civilised existence, they must have social security. So, we
provided it in the Bill. Discussions went on and | must say that we consulted all the trade unions and
all the stakeholders. He pointed out the National Campaign Committee. We consulted all of them and
we brought out what you call a national minimum programme for the social security, which is the
minimum amount of health insurance, minimum amount of life insurance, minimum amount of
maternity insurance and also provident fund and pension. Minimum in the sense that this would be
available to all unorganised workers in the country wherever they are, whatever trade they are
actually following and whichever profession they belong to. This is the minimum that was supposed
to be done as a Central scheme. In fact, in our original scheme, entire BPL workers were supposed
to be taken charge of by the Central Government and for the APL workers, a portion was supposed
to come from the State Government and also partly from the trade. This was the minimum
programme which we thought any unorganised worker would be entitled to. Entitlement is a very
major word. | think, Shri Sanjeeva Reddy pointed this as a right which a working person in the
unorganised sector can claim. We went into all these questions of definitions, etc. They have been
thoroughly pointed out.

Sir, we also worked out the total financial implication for this, as to how much the Central
Government will have to pay. And with all the maximum equations, we found that the maximum
financial obligations to the Centre when all the 340 million unorganised workers are covered will be
less than half a per cent of GDP at Rs.38,000 crores at that time. This was the minimal programme,
minimal in the sense that there are many other programmes that exists. Those programmes can be
added into this. In different States and different trades, depending upon the ability to pay and ability
to sustain, we can have different amounts in different places. But, the minimum should be available
to all unorganised workers as a right and that would be given as a programme of the UPA
Government. Just imagine the impact this would have on our people. It is by a Government which
has come to power to do something for the aam aadmi and these 340 million unorganised workers
are the aam aadmi. A mention was made as to why it is taking such a long time. Our Bill and
everything was given in 2006. It took months and months of negotiations. And if | may point out, |
think, this is something which has to be recorded. The opposition to this did not come from the
allies. It came from within the ruling party. | have mentioned in this point for everybody to know that
the kind of fight that you had to fight in spite of a full support to the scheme by the Congress
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President, and the result was that a Bill was first introduced, which did not talk about rights, which
did not talk about a definite programme. It just gave an enabling provision by some Advisory
Committee. That particular Bill that was proposed was rejected by everybody, all the trade unions,
including INTUC, including the Congress leadership, and of course, the Left, HMS and the BJP,
everybody rejected this. This is a unique story of political science. When the problem came, there
was unanimity there. They rejected it, and | must compliment my friend, Oscar Fernandes. He took
up the challenge and started reviewing the whole process. The Sub Committee of the Department-
related Parliamentary Standing Committee was formed, and we all worked together to change. Now,
not everything of those changes have come about according to the original report. But what has
come about today is far better than what was first introduced. We lost so much time in that process,
and today, we have got fortunately a Bill which is not complete, and | think, Mr. Tapan Kumar Sen is
bringing an amendment not only about the BPL, but also about all unorganised workers. He will also
talk about a Fund which the Minister is saying may not be necessary. These questions can be
evolved. But the fact of the matter is that today we have a Bill which has met practically all the
provisions and all the requests and demands of the original proposal that we made. So, | am very
happy to support this and | hope this Bill is accepted by everybody. We are allowing Mr. Fernandes
to build upon that and bring about the different changes in the course of time. With these words, |
am wholeheartedly supporting this Bill.

SHRI SU. THIRUNAVUKKARASAR (Madhya Pradesh): Sir, thank you very much for giving me
this opportunity. | rise to support this Bill. Sir, the National Campaign Committee for Unorganised
Sector, which is headed by Justice V.R. Krishna lyer, has sent a representation to all the MPs. | think
the Minister also would have received it. So far as this Bill is concerned, the Union Cabinet had given
its approval on 22nd August, 2008, and 15 months earlier also, on 24th May, 2007, it was approved
by the Cabinet, and they have mentioned in the representation that the details of what has been
approved by the Cabinet have not been made public till today which avoids a possibility of any
debate on its merits. | want to know from the hon. Minister whether he had given any opportunity to
the members of this Committee. | would also like to know whether he has given a hearing to them.
That is my first question. Sir, nearly 94 per cent of the employees are in the unorganized sector. This
estimates that nearly 40 crore employees are there in the unorganised sector.

Sir, two or three suggestions they have made. One is about the age of employment. The
minimum age of employment is not to be below 14 years, as per the Bill. They have recommended up
to 14 years. We have passed an amendment for making education compulsory up to the age of 14
years. So, the age-limit can be fixed as "15 years'. That is also one of the recommendations.

And the age of superannuation should not exceed 60 years for men, and 55 years for women.
This is another recommendation given by them. (7ime Bell) Sir, | have just started.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Time is very limited.
SHRI SU. THIRUNAVUKKARASAR?: Yes, Sir.

The Bill says that you are going to constitute national level and State level Advisory Boards.
Instead of having a provision for persons to be nominated by the Central Government, you can give
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opportunities to the employees' unions of the unorganised sector to elect their representatives to
represent in the Advisory Boards. Like these national and State level Advisory Boards, there should
also be a provision made for constituting district level and taluka level Advisory Boards. Sir, they are
suggesting that instead of constituting Advisory Boards at the National and State levels, it should
establish an Unorganised Sector, Workers' Board for grouping schedule employment for each State.
Apart from having the representatives of workers and employers, each Board shall consist of
representatives of the State and Central Governments. This Board will be more authoritative. Apart
from the Board, there can be Advisory Committees also.

Sir, there should a separate Special Fund for the social security and welfare of the workers called
the Social Security and Welfare Fund. The contribution should be collected from the Central
Government and State Government employers. The contribution from the workers should be very
nominal, very minimal. There should be administrative bodies appointed at various levels to
administer and monitor its working. The vigilance committees can also constituted to see that
corruption is eradicated or stopped. And there should be a provision for imposing penalties for
contravention of the schemes. If they are not implemented properly, there should be some provision
for imposing penalties also.

Sir, we are going to pass this Bill. It is an important Bill. (Time Bell) One minute, Sir.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please listen to me.
SHRI SU. THIRUNAVUKKARASAR: | will take only one minute.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please listen to me. You can continue your
speech after the Appropriation (Railways) No.4 Bill, 2008 is passed because at 3.30 p.m. we have to
take up the Appropriation (Railways) No.4 Bill.

SHRI SU. THIRUNAVUKKARASAR: Sir, | will take just one minute.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): It is 3.30 p.m. now. You can continue after this.
Now, we will take up the Appropriation (Railways) No.4 Bill, 2008.

The Appropriation (Railways) No.4 Bill, 2008
X WA (37 AT gTe): eI, H el b yArere ki av 2008-09 B FAmsif F g R @t

Hfera [ # 9 Biogy iR IR & e iR R[N B witigd $e arel Agae wR, die a9
ERTIIRT w0 4, faaR & forg wgd dxar gl

The question was proposed.

#t sihiuTe @ (BTRTTE) : 8T Weled, § 39 R AN & A9y # faar 3@ & fog
TSI gA g1 H o9 gHDI < YET AT Al $qD! YA 4 &1 I8 forn &1 50 &1 v o €, Ua &,
'for taking up certain projects as national projects' 3R UGN g, 'out of turn projects’, NTT®T 'new
services' 3R 'new instruments of services' H&T ST &1 TRTel AIolded o1 89 @l @ =i § &
FH MY T T -HR H IREAT Td o ST dTell olTgd 21N A1 gardad ¥ $o T3 A1 I B
a0 81T AIfthT I TreaTafer A W W WX & B 'out of turn projects’ T BIT 81 MY AT WIoTdes
AT Gl &, PO AINSIHh2I dict Febel & ol TS H A 81 I H Iqb! WIST P! A ol
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